Contral Administrative Tribunal
Principal Bench,New Delhi,

\

DA-1863/87
New Delhi this the 6th Day of April, 1994,

. Hon'ble Mr, B8.,N, Dhoundiyal, Member(A)

Shri Lal Chand, .. . o
S/o 5h, Udho Das, :

R/o 507/14 Ram Nagar, ,
Basai Road,Gurgaon. ‘ : Applicant

(By advecate Sh, Ashish Kalia)

ver sus

1., Unign. of Indla,
" through the Sacretary,
. Ministry of Defencs,
South Block,
New Delhi,

2, The Chief Administrative Officer, |
. Armed Forces Head-ﬁuarters,

Ministry of Defence,

Dalhousie Road,

New Delhi, Respondent s

(By advbcate Sh, P, H, Ramchandani, Sr,Counssl)

ORDER (DRAL) .
delivered by Haon'ble Mr, B8,N, Dhoundiyal, Mamber(A)

This 0.A, has been filed Sh, Lal Chand a '
. - . &
retired Jamzdar,Peon of Army Headquarter : . e seeking
ﬂég the follouing relief st=

(i) That cara2{a) of the impugnsad order
dated 2,56,84 relating to date of birth
be set aside. " The applicant be reinstatesd
in service and continued till 31,5,92;

(ii) ‘That the payment’'of the following -ay and
allowancas as mentioned in the impugned
orﬁer ‘Wwith interest without Fu;the‘ delay:

(a) Pay and allopwanceas from 28 12,76
to 29,2.19868,

(b) "Ta/0A for the period 1,3,68 to 1%, 11,68,

(c) Refund of rent of quarter of the
annlicant from August 1979 to March83 &

AR CD) House rent allouanCﬂ\From Auqust 1979
to . March, 1983, .
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(iii) That the applicant be given promotion
due to him, He should alsc bs given
selection grade and also stagnation pay,

(iv) That the nay of the applicant should he
fixed on his absorstion inte AFHA, with

all consaqguential benefits of arrears of

pay etc, . .

“(v) That pay and allouancss far the period
from 1.3, 68 to 30,4,69 may also be paid
to the applicant,

it the outset, the learned counssl for the

. " bed
respondent s raised a preliminary ohjection that thed#
is hopelassly time bharred as relief is being sought

. V,
for the periods 1@@keks 1967 onuards which is not

‘ccueréd even-under sub-sactien(S) of Section 271 of

the Central Administrative Tribunals Act,,1985. This

application. was filed.belatedly in Novembsr, 1987,
The léafned.cbunsml for the appliﬁant fairly

stated ‘at the Bar that taking into consideration all

the factors, he uould only press for ths relief that

.the payment s due tao the anplicant aon account of HRA

and rpFund of rent may be verlflaﬂ once more and any
At"
amqumt due to him may be paid even at this latde stage,

In view of this submission, 1 do not think it
L b

— necesséry for this Tribunal to 30&@ into a detailed

analysis of tha afidre-mentioned reliefs claimsd in

the original application, The O.,A, is disposed of

‘with the dirsction to the respondents that they may

srutinise the accounts of the applicant once more
with a view to ensurse that . no payments actually due’
to him are withheld, The responsibility shall be

assignad to soms rmspon51vle of ficer who will append

certificats bhm®4b6 While parting, I wuld like to

add that as the cass is barred hy limitation, issue

of such a certificate shall not snable theapplitant

to over come the limitation, -

I

No costs,

ﬁem.dﬁ‘ﬂ“{'(/

(8.N, DHOUNDIYAL)
luuf 4 : MEMBER{A)




